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stated : “ Shri Samar Guha began casti­
gating Congress, the Chatra Parishad 
.and the Yuva Congress. Irritated by 
his utterances some of the demonstrators 
surged towards the car” .

The speeches attributed to me are 
totally incorrect fabricated and mali­
ciously concocted to provide a camou­
flage to the unprovoked vandalism com­
mitted against JP , myself and others.

All Calcutta newspapers repoited vividly 
what happened at the gate of the Insti­
tute on and April, 1975 and editorial 
comments were also made. But in no 
paper, it was reported anywhere that I
• made any speech or tried in any way to ex­
cite thc Congress demonstrators by making 
Any speech or disparaging remarks against 
any Congress leader. On the contrary, 
these papers mentioned how I was phy- 
•cisally assaulted by the hooligans and 
my nose started bleeding in consequence.

On 3rd Aptil, the Chief Mmistn of 
West Bengal, the Congress President and 
other Congress leaders and many Congress 
and CPI MLAs made vitriolic attacks 
on JP  in trying to justify the anti-JP 
demonstration and pi fused the io J c  played 
by the Congress demonstrators but none 
of them st.itod any where that I made 
any speech to «*xcite the Congress de­
monstrators during time of violent de­
monstration against JP .

I repeat ihat the statement mad'' by 
the Home Minister, as part of the report 
sent to him by the Government of West 
Bengal, accusing ine as playmg the role 
of an instigator of violence, is peiversly 
fabricated, politically motivated and 
malaciously concocted to cover up the 
omissions and commissions of the Govern­
ment of West Bengal in not allowing 
the police to deal with the violent demons­
tration against JP  and his supporters.

I urge the Home Minister to set up a 
Parliamentary Committee to inquire into 
the origin and the nature of the grisly 
incidents of April, a, 1975.

THE MINISTER OF HOME AF­
FAIRS (SHRI K. BRAHMANANDA 
REDDY) : Sir, I have listened, with 
attention, to the statment made by 
Shri Samar Guha under Direction 115. 
He has referred to my earlier statement 
made on the Floor of the House on the 
8th April, 1975, about the incidents 
in Calcutta during Shri Jayaparakash 
Narayan's visit on 2nd April, He has 
specifically objected to the following por­
tions of my statement :

“ Tension, however, increased subse­
quently due to counter demonstration 
by the followers of Nav Nirman Saxnity 
and the speeches given by Shri Samar
Guha, M. P....... Shri Samar Guha,
MP made the following remarks, *Goo- 
ndaism is going on under the direction 
o f Indira Gandhi. Indira Gandhi and 
her favourite Chief Minister are leaders 
of goonda gang’s . . . .  Shri Samar Guha, 
MP then climbed on the bonnet of the 
car and began castigating the Con­
gress, the Chhaira Parishad and the 
Yuba Congress. Irritated by this 
utterances, some of the demonstrators 
surged towards the car.. . . ”

I had made my statements based on the 
information furnished by the State Govern­
ment and had, in fact, quoted verbatim 
from their reports regarding the remarks 
attributed to Shri Samar Guha. On 
receivng information that the Speaker 
has permitted Shri Samar Guha to raise 
the matter in the House under Direction 
113 , we checked the matter again with 
the State Government and they have 
reiterated their earlier report. I, therefore, 
submit, Sir, that there has been no mistake 
or inaccuracy in sharing with the House 
the information funished by thc State
Government.

Shri Samar Guha has said that the 
Home Minister wholly disbelieved him 
and accepted the import of the West 
Bengal Government as correct. It is not 
a question of our believing or disbelie. 
ving Shri Samar Guha. Law aad 
order is primary the concern of the 
State Government* It has been our con* 
vention and practice to rely on the 
reports from the State Governments 
while giving information to the Hon’ble 
Members of this House about law and 
order incidents.

13.99 &ra.

ELECTION TO COMMITTEE

M a r i n e  Products Export Devejlop- 
MttNT Authority

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) : I
beg to move :

“ That in pursuance o f Sectfop 4(3)
(c) o f the Marine Product! Export
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Development Authority Act, 1972, the 
meu&eri of this House do proceed to 
elect in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of the 
Marine Products Export Development 
Authority for the next term beginning 
on the 16th August, 1975, subject to 
the other provisions of the said Act.*’

MR. SPEAKER : The  question is :

“That is pursuance of Section 4(3) (c) 
of the Marine Products Export Deve­
lopment  Authority Act, 197a,  the 
members of this House do  proceed 
to elect in such manner as the Speaker 
may direct, two membois from among 
themselves to servf as members of the 
Marine Products  Export Develop­
ment Authority for the next term 
beginning on the 16th August, 1975, 
subject to the other provisions of the
said Act.”

The motion was adopted.

13-31 hr*.

CONSTITUTION  (THIRTY-EIGHTH 
AMENDMENT)  BILL*

THE  MINISTER OF EXTERNAL 
AFFAIRS  (SHRI  YESHWANTRAO 
CHAVAN) : I beg to move for It avc 
to introduce a Bill futthei to amend the 
Constitution of India.

MR. SPEAKER : Motion moved •

“That leave be granted to introduce 
a Bill further  to amend the Cons­
titution of India.”
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♦Published in the Gazette of India 
Extraordinary, Part II, Section 2, dated 
81-4-1975.
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